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ORDERS OF THE TRIBUNAL 

ORDER DATED 12-07-2004 
- •_______- _.t-!_ .c__-- 

M r Aswln I Kuma r Mish ra, learned 

Cour, sel for the Applc t, Mr. S. , Jena,Ld. 

Additional Standing Counsel for the 

Respondents 1 & 3 and Mr.T.Dash,Learned 

Government Advocate for the Respondents 

2 and 5 are present and heard r4r.Dash, 

Learned Government Advocate has sumjtted 

that all the formalities regarding makinq  

payment of differential pay etc,to Sri p.1<. 

Chhotaray,ExADI( RR) have al ready 

completed y  the Treasury Oficer,it 

actual disirsemer.t could nt take place 

or-' certain technical !round;namely that the 

cocerred Treasury Officer is rot authised 

y the Goverr-rnent to disxrse moretha-

Rs.50,600/.. in a particular Bill and as the 

Bill relatinj to the Applicant is amounting 

to R&, 1,54,27/_ the Treasury Officer, 

through Director of Industries Orissa 

has arproached the Financial Advisor-Curn 

Joiflt Secretary of the Govt.of Orissa 

Industries Deptt,to accord necessary $ancton 

for making payment of the said hill vide his 

tter dtd 3.7.04. 

In the aforesaid Dremises,nothiç 

maj-'s further in this cise to be adjudicated 

ich is accc1inly disposed of.ce hope and 

mst,.ecessary sanction of the Fir'ance Deptt, 

)uld be made available to the Treasury 

ficer,Cuttack within a period of 45 days 

rom the date of receipt & a copy of thiz 

rd e C. 	 A k/J 


